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RAJYA SABI'A

Tuesday, the 2nd June, 1998/12th
Iyaistha, - 1920 (Saka)

The House met at Eleven of the :'sck.

Mr. Chairman in the chair. Oral - vers

to Questions .

ORAL ANSWERS TO QUESTIONS

Legislation to Regulate Cable TV
: Operators

*81. DR. ALLADI, P.
RAJKUMAR:
SHRI SANJAY DALMIA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is a  mushroom
growth of Cable TV operators in the
counlry. .

(h) if so, the mcchanism evolved 1o
regulate their functioning;

(¢c) whether Government  propase 1o
brmg a  comprchensive  legistation 1o
regulate operators; and

(d) 1f so, the detinls thereof?

THE MINISTER OF
INFORMATION AND
BROADCASTING (SMT. SUSHMA

SWARAJ): (a) and (b) The number of

registered cable operators in the country

as o on 3lst August. 1997 was 32,412
Cable Television Opcerators are regulated
by the Cable Television  Networks
(Regulation) Act, 1995 and the Cable
Rules made thercunder.

(¢) Suitable legislation is contemplated.
(d} the details are yel Lo o finalised.

DR ALLADI P. RAJKUMAR: M.
Chairman, Sir, the purpose of my raising
tis question is o point out o the
Government  that Tndian sanellites are
bemy completely neglected. The forcign
satelhites are used and they are making
lot ol money,

f—
The question was actually asked on the oor of the

“'"N', by Dr. Alladi P. Raj Kumar.
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Sir, cconomic fiberalisation and the
broadcasting policy cannot be treated on
a par. The broadcasting scctor is not just
another sector of industry. Al present,
the foreign monopolies are trying to
dominate the Indian market. 1 would,
thercfore, like to know whether the
Government would impose a restriction
that foreign nctworks should use only the
Indian  satellites for  broadcasting.
Uplinking through Indian satellites should
be made mandatory on foreign networks,
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DR. ALLADI P. RAJKUMAR: Sir,
the cable operators are charging
cnormous fee. There is no fixed fee.
There is no uniform fee. They are
charging fec according to their whim and
fancy. 1 would like 1o know whether the
Government Has any clear-cut policy in
this  regard; to check  these  cable
opueratars and ensure uniformity in the
subscription being charged. I would like
to know whether the Government would
limit the subseription to be charged from
every subscriber per month. 1 would also
like 10 know whether the Government
would put a restriction that no cable
operator should have more than 3000-
4060 houscholds.
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SHR] ASHOK MITRA: Sir, the reply
that has been furnished has been very
carcfully drafted by bhonest civil scrvants.
But the Minister is globally known for
her outspokenness, and 1 would cxpeet
that on this very serious issic  the
Minister would give some cvidence ot the
forthrightness for which she s so
cclebrated. Everybody knows that cable
opcrators have become a social meaace. |
was reading the other day that there s a
statistical  rclationship  that  can  be
cstablished between the proliferation of
cable  operators and the spread  of
violence  including  violence  against
women. There are several cable operators
who on the sly in the late hour or in the
late afternoon exhibit bluc films with
impunity. We can always talk about what
should be the share of the State
Governments  and  that of the Union
Government in these matters. This s
somcthing which affects the entive nation.
1 do henestly believe that we have to sit
together  and  work  cut o rational
arrangement so that we can yet save the
nation’s future.
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DD will ielecast several intercsting
programmes, educative and
cnlertaining programmes. It requests
you to ask your cable operators to give
you DD programmes, utilising satelliic
dish  antepna for good quality
reception. [t is your right and cable
operator’s duty to give you better
reeeption for the Doordarshan.”
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SHRI PRANAB  MUKHERIEE:
While replying to the main question, the
hon. Minister indicated that the Govern-
ment is going 10 evolve a national policy
in this regard. She also indicated that
certain changes in the registration may be
necessary. 1 would like to know from the
hon. Minister whether she could indicate
seme time-frame by which the Govern-
ment would be in a position to formulate
the policies; and if any changes arc neces-
sary ia the legislation. In this connection
1 would like to say that in the 1995 Act,
there were certain regulatory provisions
and the State Governments were asked to
designate certain officers to look into the
complaints and take remedial measures,
In reply she sawd thet some of the State
Governments have done so. Could she
give figures about how many States have
done it und how many States have not
dope it so that the Government can
pursuc them?
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SHRI PRANAB MUKHERIEE: To
save lime, you can lay it on the Table of
the House. We will get it.
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SHRI G. SWAMINATHAN: Mr.
Chairman, Sir, 1 would like to bring to
the notice of the hon. Minister that the
quality of service rendered by cable
operatars is very bad in many mofussil
places; and their charges are very hcavy.
There is absolutely no after sales servicc.
They close anytime and they open any-
time. The customers are finding it ex-
tremely difficult to get these things rc-
ctificd because they do not know w0
whom 1o complain. 1 would like to know
the answer for this.

Sir, it has been a convention of this
House that whenever a Member puts a
question in Enghsh, the answer is also
given in English. But today I found therc
is a variance. Some of the hon. Mcmbers,
including Mr. Alladi Rajkumar, have put
questions in English but the Minister has
replied to them in Hindi. The hon. Minis-
ter for Information and Broadcasting is
known for her skills both in English and
Hindi. 1 would request her to reply to my

[RAJYA SABHA]

to Questions 8

question only in English so that I can
understand her better.

SHRIMATI SUSHMA SWARAIJ: Mr.
Chairman, Sir, had there been no simul-
taneous translation facility, 1 would have
certainly replied to the question of the
hon. Member in English 9t Jf% gwera
& fmw g # amgH ¥,
wy sEE ok gmeed W g @ St
am d 3 g W@ g . (SgEE)

SHRI G. SWAMINATHAN: It has
been a convention in this House all
through. This convention was that
whenever o Members puts a question in
English, it was replied to in English only.

sftrelt e e FSE @RS %
e B e |

SHRI G. SWAMINATHAN: When-
ever 1 had put a question in English, the
answer to it has been given only in
Enghsh. It had never been given in
Hindi.

it gomn WO fR 98 saE A &
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SHRI G. SWAMINATHAN: Mr.
Chairman, Sir, 1 will be thankful if you
can give a direction to the Minister.
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SHRI G. SWAMINATHAN: 1 cannot
pul o question 1n my language, Tamil.
When I speak in Tamil, I can ask for its
interpretation, Can 1 put g question if
Tamil?  We  have the interpretation
facthity.

SHRIMATI SUSHMA SWARAIJ: Mr.
Swaminathan. you have cvery right to put
a question in your langauge. .. ({nterrup-
tions)...
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SHRI G. SWAMINATHAN: All rcg-
wonal languages should have interpreta-
tion. 1 would lke to speak in Tamil
(Interrupuions). ..
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SHR1 G. SWAMINATHAN: During
the Question Hour T cannot put a ques-
tion in my language. ...(Interruptions)...
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SHRI G. SWAMINATHAN: 1 cannot
speak in Tamil. You provide interpreta-
tion during the Question Hour also. 1 will
be very happy.

MR. CHAIRMAN: Let us not make it
a feud between one language and the
other.

SHRIMATI SUSHMA SWARAIJ: Mr.
Chairman, Sir, the hon. Member can put
a question in Tamil. ! can use this facility
of translation. It can be translated either
into English or into Hindi. I don’t want
to indulge myself in any dispute. 1 am
only saying...(Interruptions)...

MR. CHAIRMAN: Please, please,
please don’t ...(Interruptions)...

SHRI S. MUTHU MANI: Sir, Mem-
bers from the South are familiar with
their regional languages. We are having
knowledge, we are equipped with all
facts, but we are not able to ...(Interrup-
tions)... This is how things are going on
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in our country. So, all facilities in region-
al languages should be provided and who-
cver wants to put a question in his
language, he should be permitted to do
so. For that all facilitics should be pro-
vided. Only then can we say that we are
cnjoying our fundamemal right and only
then can we say that we are living in an
independent India. With your kind per-
mission, that should be done.

MR. CHAIRMAN: I think there is an
arrangement for translation in all the
languages except during the Question
Hour. But if you want to speak in your
language, you can give notice and it
would bc done. ..(Interruptions)...
Please, picase, that is all right.

SHRI C.P. THIRUNAVUKKARASU:
This written answer also should come in
Tamil.

MR. CHAIRMAN: Please do not raise
this language feud again. We have suf-
fered enough in this country. Let us not
start it again. ...(Interruptions)... Please,
please, please, sit down.

SHRIMATI SUSHMA SWARAJ: Mr.
Chairman, Sir, the hon. Member has
complained that cable operators are
charging a very high fee from subscribers
and they are not giving very good service.
I think from the beginning I am answer-
ing this question that all the State
Governments have been asked to author-
ise one officer. The State from which you
come, that is, Tamil Nadu, has not ap-
pointed such an officer. That is why
where is no redressal machinery. I am
writing a letter to the Tamil Nadu
Government to appoint an officer to
whom the public can complain and then
that  officer will deal with their
grievances.
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like to put one question which is not
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strictly related to the prescnt question. It
follows from Dr. Ashok Mitra’s and
Shrimati Veena Verma's questions. I re-
quest the Minister, for whom I have a lot
of respect, to clarify one thing. To with-
stand the cffect of fareign culture, we
have not only to look outside bul inside
also, and the dangers about which Dr.
Ashok Mitra spoke, i.e. the adverse cf-
fects of foreign media are also true of our
own TV productions because I cannot see
with my children many of the TV serials
and films that are shown on TV. Will the
Minister also look into this problem? This
is a very, very serious question which is
adversely affecting our culture and family
iife and promoting violence, especially
against women.

SHRIMATL SUSHMA SWARAJ:
Bharati 3i 1 have already answered this
question. Mr. Onkar Singh Lakhawat
also asked the same question, about the
cultural policy. In your question, you
said: “inside the country”. That means, if
you are referring to Doordarshan, T have
already said that after the revival of the
old Act of 1990, the Prasar Bharati Act,
the Broadcasting Council will be revived
and the public can complain to that
Broadcasting Council. I share the concern
of the hon. Member and I will certainly
take steps to remedy the situation.
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SHRI S.R. BOMMAI: Sir, 1 highly
appreciate the sincere efforts of my able
Minister holding the Broadcasting port-
folio. Even in foreign countries, private
cahles for adults operate after 11 O'clock
@F 3 O’clock. Such a restriction is there
W 8 pumber of countries. Why shouldn’t
s sestriction be there in our country?

SHRIMATI SUSHMA SWARAI: Sis,
this restriction is already there¢ in our
country. ...(interruptions)... This restric-
tion is there in our country also. Rather,
we want to delate that. Not even after 11
o'clock this shouid be shown. We want to
make it stricter.
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Transfer of Income Tax Officials

*82. SHRI N. R. DASARI:
SHRI GURUDAS DAS
GUPTA :#

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a number
of Income Tax officials have been
transferred recently affecting the ongoing
investigation against a number of
politicians; and

t The question was actually asked on the flour of the
House by Shri Gurudas Das Gupta.



